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13.32 hrs.

BUSINESS ADVISORY COMMITTEE
Flfty-Seventh Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, I beg to move :

“That this House do agree with the Fifty-
seventh Report of the Business Advisory
Committee presented to the House on the
12th March, 1984.”

Sir, while doing so, I may mention that
we will adhere as far as possible to the order
of priorities in respect of Demands for
Grants for various Ministries and Depart-
ments. However, the final time-table will be
prepared and circulated to the hon. Members
after consulting the respective Ministries.

DR, SUBRAMANIAM SWAMY (Bom-
bay North East) : Sir, I beg to move :

“That in the Motion.
Add at the end —

“‘subject to modification that time the re-
commended for discussion and voting on
Demands for Grants in respect of the—

(i) Ministry of Defence be increased from
8 hours to 9 hours ; and

(ii) Minpistry of External Affairs be
increased from 8 hours to 11 hours."”

1 would like to explain why, The Speaker
told me that I could do that.
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First of all, there has been a news item—
this House has already discussed the case
of the Larkins’ affair with the CIA—that the
Assistant Military Attache of the Soviet
Embassy has been asked to pack up his bags
and go to the Soviet Union because he was
caught approa ching an officer of the Indian
Air Force. .

SHRI BUTA SINGH: How does this
form the subject matter of the hon. Member’s
amendment. He can at best suggest that the
time may be increased

DR.SUBRAMANIAM SWAMY : Kindly
listen to me,

SHRI BUTA SINGH : Sir, I am sure, if
you listen to him, you will delete all that he
says.

DR. SUBRAMANI M SWAMY : Iam
saying that this matter chould be discussed
and, for that, more time is necessary. We
know that even in regard to the Larkins’
AfTair, the Government was reluctant. We
had to bring it out and then only they
agreed. In the same way, this has happered.
The Government has not denied it. I want
to know the reality about the KGB operation
vis-a-vis the Indian Air Force. Is the country
safe 7 On the one side, there is the CIA and,
on the other side, there is the KGB. Let us
know the truth. I want only one hour more
increase in the time allotted.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : What about..... ?

MR. DEPUTY SPEAKER: You have
not given any notice. He has given an
amendment.

SHRIMATI GEETA MUKHERIJEE:
You allow us only to read out the text. How
isit?

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : 1 would like to know
whether Dr. Subramaniam Swamy has spoken
anything other than what the Speaker has
permitted him to speak.

MR. DEPUTY SPEAKER : Please sit
down. Complete it, Dr. Swamy.
DR. SUBRAMANIAM SWAMY :

Mr. Speaker knows all about it.

MR. DEPUTY SPEAKER : Everybody
knows it,
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DR. SUBRAMANIAM SWAMY : The
House does not know about it.

Mr. Speaker knows. Ihave given all the

material.

The next point is, I had last time spoken
about the World Peace Council and there
was a big hullah in the House and that
document has now been produced, the United
Nations document which shows that the
World Peace Council is being financed by the
Intelligence Agencies of the Soviet Union.
Therefore, 1 would like the discussion on the
Ministry of External Affairs to be increased
by three hours......

MR. DEPUTY SPEAKER : It is all

right.

DR. SUBRAMANIAM SWAMY : So
that this House can resolve that no MPs or
MLAs should associate themselves with the
KGB Organisation which is called the World
Peace Council.

SHRIMAT!I GEETA MUKHERIJEE:
1 am on a point of order.

MR. DEPUTY SPEAKER : That is all
right. By mentioning of anything...

DR. SUBRAMANIAM SWAMY: Is
she a Member of the World Peace Council ?

MR. DEPUTY SPEAKER: Don't take
the time of the House. The Hon. Minister
will reply to it.

(Interruptions)

A. NEELALOHITHADASAN
Dr.

SHRI
MNADAR : You will not allow me.
Swamy will be allowed.

SHRI BUTA SINGH : Please be seated.

MR. DEPUTY SPEAKER : Unless it is
derogatory or defamatory or unparlia-
mentary, we can allow it. What is there ?
Even when you speak, you can refer to it,
You can bring it to notice that he has made
some derogatory speech, we will see whether
it can be expunged.

(Interruptions)
He has got every right. Our country isa

democratic country. Any Hon. Member can
express his own opinion on any subject
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unless it is unparliamentary or defamatory
etc,

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR : What business....., ?

MR. DEPUTY SPEAKER: I cannot
give an opinion as you like, ;
Yes, Please.
(Interruptions)
MR. DEPUTY SPEAKER: It is all

right. You have to tolerate .such things,
Mr. Neelalohithadasan Nadar. By express-
ing his opinion, do you mean to say that our
position is going to be shaken ?

SHRI BUTA SINGH: I have heard
with rapt attention the important points
raised by Dr. Subramaniam Swamy that the
time should be found or extended for these
two items which he has just now mentioned.
I have already said, in my statement, that
the final time-table will be issued and
circulated to the Hon. Members after con-
sulting the respective Ministries. So the
Business Advisory Committee has left the
decision wide open.

MR. DEPUTY SPEAKER: He is a
party to this decision.

SHRI BUTA SINGH : That is true. As
you were very pleased to observe oursis a
democratic country and everybody has a
right to express his opinion freely. This
House has some conventions and according .
to those conventions, whatever extraneous
matters are brought in by Dr. Subramaniam
Swamy should be expunged.

DR. SUBRAMANIAM SWAMY : There
is nothing unparliamentary. This, he has
learnt from West Bengal and come back.

(Interruptions)

DR. SUBRAMANIAM SWAMY : Mr,
Buta Singh has gone to West Bengal and he
has brought a culture here !

SHRI BUTA SINGH: You know the
rules.

MR. DEPUTY SPEAKER : We can not
expunge anything and everything Dr. Swamy,
Mr. Buta Singh is only threatening. 1 will go
through the records and take my own deci-
sion,
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DR. SUBRAMANIAM SWAMY: If it is
only unparliamentary; it can be expunged.

MR. DEPUTY SPEAKER : I shall now
put the amendment moved by Dr. Subrama-
niam Swamy to the vote of the House.

The amend nent was put and negatived.

MR. DEPUTY SPEAKER : The question

is :
“That this House do agree with the
Fifty-seventh Report of the Business

Advisory Committee presented to the
House on the 12th March, 1984.""

The motion was adopted.

MR. DEPUTY SPEAKER : We have
dispensed with lunch hour from today and
we will also sit late after 6-00 P.M. as and
when necessary.

13 .40 hrs,

MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER : This is the
report of the Business Advisory Committee
which has been adopted by you just now,

I think you are also a party to it. Now,
matters under 377. Shri Chandra Pal
Shailani.
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MR. DEPUTY SPEAKER : What bas
been given to you by the Lok Sabha Secre-
tariat only you must read...
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MR. DEPUTY SPEAKER : Mr. Shailani,
are you not listening to me ? The statement
that has been given to you by the Lok Sabha
Secretariat is the one which has been appro-
ved by the Speaker. You can only read that
and, if you have anything you can discuss
that with the Speaker; you can go to his
Chamber 2nd explain that to him. Now, you
may read that.

(i) Blurring of T.V. programme in Lucknow
after commissioning of new transmission
station

SHRI CHANDRA PAL SHAILANI
(Hathras) : Mr, Deputy Speaker, Sir, the
Lucknow T.V. Station recently started a new
*high power transmission station” at Luck-
now-Hardoi Road.

Following the commissioning of the new
transmission station, T.V. sets all over Luck-
now stopped receiving clear pictures, which
became blurred. The sound also became
faulty.

T.V announcers told T.V. customers to
turn ‘the antenna towards the new transmis-
sion station’. T.V. owners in Lucknow have
been doing this exercise, but the reception
has only worsened. The ‘high power trans-
mission’ has even damaged T.V. sets. Some
T.V. sets have been burnt.

It was announced that the high power
station would ensure clear transmission of
national programme. But reception of
national programme has also worsened.
There are frequent black outs.

The authorities of Lucknow T.V. Station
are paying no attention to complaints.

The Lucknow Station news readers do
not greet the viewers at the start or at the
close of news broadcast as is being done by
Delhi Doordarshan.

SHRI CHANDRA PAL SHAILANI rose.
(Interruptions)**

MR. DEPUTY-SPEAKER : Whatever
you say now is not going on record. You
may see the Speaker. You may speak on the
budget. It is not going on record.

Mr. Chatterjee.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING.

**Not recorded.



